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BEFORE THE NATIONAL GREEN TRIBUNAL (SOUTHERN ZONE)
BENCH AT CHENNAI
Application No.112 of 2022
Saraswathi Excel Matriculation School
Rep.By its Correspondent,
M.Rajasekaran,
Thiruvannamalai Road,
Sozhanganur-605 402,
Vikravandi Taluk,
Villupuram District. ...Applicant
Vs-

The Member Secretary,
Tamil Nadu Pollution Control Bord,
Guindy,
Chennai-600 032 & others. ....Respondents

COUNTER FILED BY THE G.VENKATESAN
(8TH RESPONDENT)

I, G.Venkatesan, S/o.Govindasamy, Hindu, Aged about 58 years, residing at
No.5, Selvam Nagar, Viratikuppam Road, Villupuram District temporarily come

down to Chennai and do hereby solemnly affirm and sincerely state as follows:

1. I respectfully submit that I am the proprietor of Sri Kirithika agro
chemicals and 8t respondent herein. I am well acquainted with the facts of the

casec.

2. ] respectfully submit that I perused the application filed by the applicant
and deny all the averments and allegations contained therein expect those that
are specifically admitted herein and applicant is put to strict proof of the same.

The Para war non denial would not amount to traverse the fact of the case.

Q,@M%ey@’
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3. I submit that this application is not maintainable either in law or facts. It

has to be dismissed in limine.

4, I submit that with regard to averments made in Para 2 of application are

denied as false and frivolous. It is submitted that only after following all the
statutory obligations stipulated under relevant laws including insecticides act
1968, the water (Prevention Control) of Pollution Act 1974 as amended 1988
my unit was granted license to manufacture insecticides (Annexure-R-1) and
permission to make discharge of Trade effluent (Annexure-R:-3) by the
respondents herein. I categorically deny the allegation made by the applicant
that my unit is manufacturing the chemicals by violating notification
S.0.3951/E dated 08.08.2018 of the Gazette of India, Extradinory, ministry of
Agriculture and farmers welfare, notification issued by the Government of

India. As per the notification use of Phorate has been banned as it is very toxic

to aquatic organism.

S. I further submit that with regard to the averments mentioned in Para No.
3 of the application are denied as false and malicious. It is submitted our agro
chemical unit is operating effluent treatment plant continuously and effectively
as per the stranded prescribed by the Tamil Nadu Pollution Control Board. The
entire trade effluent are disposed in the solar evaporation pan (Annexure-R-
14). Discharge of Air emissions are managed by installing wet scrubber with
stack 8 meter height of from the ground level (Annexure-R-13). Applicant had

not filed any documentary evidence to show that public are affected due to
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spreading chemical fumes in the air. From 2007 onwards my unit has been in-
operation without complaints from public. Kedar Primary health centre
situated only 7 kilometer from my unit. It is pertinent note that had my agro
chemical unit been produced noxious gas as alleged by the applicant he would

not have obtained permission from Health Authorities to run his school.

6. I further submit that with regard to averments mentioned in Para No.4 of

the application are denied as false. It is submitted on 25.11.2021 the 4%
respondent herein had inspected the premises in my agro chemical unit as
routine inspection. The 4t respondent sougﬁt some explanation I had given my
explanation and complied the directions of the 4t respondent by installing wet
scrubber with stack 8 meter height of from the ground level. Solar pan was
repaired. Satisfied with my explanation ‘the 4th respondent granted renewal of
consent u/s 21 of the Air (Prevention and Control) of Pollution Act 1981 as
amended in 1987 vide proceedings no.
F0231VPM/OS/DEE/TNCB/VPM/A/QOZQ Dated 05.09.2022.(Annexure-R-4).
On the same proceedings renewal of consent has been granted U/s 25 of the

Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988

(Central Act 6 of 1974) (Annexure-R-5). The renewal of consent is valid till

31.06.2026.

7 1 submit that with regard to mentioned in Para No.5 of the application
are denied as false. It is submitted my unit is not manufacturing any

prohibited chemicals and theirby caused no Air and Water Pollution. Because

. 99w b esfar—
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our unit is following all the protective measures as directed by 1* and 4

herein.

8. I further submit that with regard to averments mentioned in Para No.6 &
7 of the application arc denied as false and malicious. As my unit is under
sunveillance of the respondent herein nothing would be caused as alleged by
the applicant. My unit is not manufacturing Phorate as it has been banned by

Government of India.

9. [ further submit that with regard to averments mentioned in Grounds of
the application are denied as false and malicious. The school is not near to my

chemical unit as alleged by the applicant.

10. I respectfully submit that the points placed for the consideration of this

Hon’ble Tribunal in the facts pertaining to the application are as follows:-

a). my unit has been functioning from 2007 without any complaints from

public, whereas the applicant school has started only in the year 2017.

b). my agro chemical unit in the categorized of Orange industry by the 4t
respondent. I have been categorized as Micro level Entrepreneur by the
government of Tamil Nadu Department of Industries and Commerce

Enterpreneur Memorandum Number-33 007 11 04987 Part-1I (Annexure-R-9).

c). my unit is situated more than 1 kilometer from the school whereas a

private fertilizer godown situated within 50 meters from the school premises

1005 pSed

SRIKIRUTHIXA AGRo
Cc:‘.{émll Thiruvannamafai Main Roag
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d.) I further submit that the Photographs of packing covers submitted by
the applicant are not correct. A photograph submitted by the applicant in page
no.13 is fabricated one. The upper portion of the photographs in page no.13
and full portion in page no.15 are the outc-:*r cover of Lion Krithi which was

another product of our unit produced prior to the ban on Phorate.

e). After the ban our unit had completely stopped the production Lion
Krithi 10 G (Annexure-R-7). as it contains composition of Phorate. It is further
submitted that the lower portion of the photographs in page no.13 and full
portion in page no.14 are the outer covers of one of our product namely Lion
Krithi Acephate 75% G (Annexure-R-8).which has not been banned so far. In
order to show that our unit formulating barined chemical Phorate it has been
photographed as if we had used Phorate as composition 10% in the product of

Lion Krithi Acephate75%G.

f). I submit that when ban imposed on the Phorate in all its forms by the
notification of the government of India on 08.08.2018 the small agriculture

unit like us are not in position to obtain Phorate from manufactures.

g). It is pertinent note that had my agro chemical unit been produced
noxious gas as alleged by the applicant he would not have obtained permission

from Health Authorities to run his school.

h). I submit as I am aware of ban on the insecticides phorate 1 never
used it any forms. Allegation made by the applicant is baseless after the ban on
the phorate my unit had completely stopped to produce the phorate. Our unit

Gr- 900 8050

SRI KIRUTHIKA AGRO CHEMICALS
No: 310/3, Thiruvannamalal Main Read,

CHOLAGANUR, VILLUPURAM DT,
Tamlinadu - 605 402



g

is strictly following the directions of the respondents herein. My unit is strictly
following the protective measures to managed trade effluents and the discharge

of emissions.

i). due to outbreak of covid-19 pandemic and financial crises, my unit
has not been functioning when my unit was not operative position alleging me

for usage of phorate is baseless.

j). in the interest of justice I assure that my agro chemical unit will not

use any banned insecticides including phorate.

k.). Being member of agricultural family, I had started agro chemicals in
our area. To start my uﬁit I had invested huge amount by way of borrowing
money from my relatives and banks. My Cnt'lI:C saving and assets were spent for
running my unit. Due to the previous enmity applicant had preferred false

application before this Hon’ble Tribunal with ulterior motive.

]). i submit that I reserve my right to raise additional grounds, if

necessary at the time of final disposal of the application.

11. Therefore, 1 respectfully pray this Hon’ble Tribunal may pleased to

dismiss the application and thus render justice -

Solemnly affirmed at Chennai ' SRl K %m&i XGRO CHE'\“CAE!S
0 : th f ber. 2022 No: 31013, Thiruvannamalai Nlam\:‘ltg'f
n this the 14t day of December, CHOLAGANUR, VILLUPURA

Tamilnadu - 605 402
And signed her name in my presence. ADVOCATE: CHENNAI
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Thiru.S.Kosalaraman, |LAS., Sri Kiruthika Agro Chemicals
Director of Agriculture, 23 Hospltal Road
Chepauk, Chennai. 5 (Opp Telephone Exchanege )

Vandimedu, Villupuram 805 602

Letter No.PPS4/148587/07 dated 18-12-07
Sir,

Sub IA 1968 Issue of Manufacturing Licence No.430/2007
dated 18.12.2007 — regarding.

Ref: 1 Ms SriKrithika Agro Chemicals, Villupuram Lr.dated
17-9-07 and 30-11-07
2 Joint Director of Agricuiture, Villupuram
Lr.No.V1/11304/07 dated 12-8-07

The Manufacturing Licence No.430/2007 |s ssued and valid from
18-12-07 to 31-12-2008.

The same Is enclosed.
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" Date: 18:12-2007
-/ ‘Seal of the Licensing Officer

(See Rule 9 (2))
: Licence to Manufacture Insecticides
1.- Number of Licence and date of Issue M.L.N0.430/2007 dated 18-12-2007
2. MIs Sri Krithika Agro Chemicals .23 Hospital Road , Vandimedu,
Villupuram 608 802, is hsreby granted a licence to manufacture the
following insecticide, on the premises situated at 310/3 Thiruvannamalal
Main Road, Cholaganur Village, Villupuram 805 402, under the direction
and supervision of the following expert staff .
(a) Expert staff (names ) K.Gandhimathl, B.S¢.,(Chemistry)
(b) Names of insecticldes 10 products vide Annexure

~ 3.The licence authorizes the sale by way of whele sale dealing by the
~ licensee and storage for sale by the licensee of the Insecticides
manufactured under the licence. ‘

4. The licence shall be Iin force for a period of 18-12-2007 to 31-12-2008
. “years from the date of issue. .

. .’3; The licence Is subject to the conditions stated below and to such

conditions as may be specified in the rules for the timg_ $eing in force
under the Insecticides Act 1968. S
N\
Signature: .
Designation: Joint of Agriculture

(Quality Contrql) Ve
State Licencing Authority / Tamil Nadu

Conditio

| _?1-‘ ' .Th"e, licence and any certificate of renewal shall be kept on the approved

" premises and shall be produced for inspection at the request of an Insecticide
Inspector appointed under the Insecticides Act. 1868 or any other officer or

. authority authorized by the licensing officer. A
2 ‘Any change in the expert staff named in the licence shall foith-with be

" reported to the licensing officer.

3 Ifthe licensee wants to under-take during the currency of the licence to
manufacture for sale additional insecticides, he should apply to the licensing
officer for the necessary andorsement In the licence on payment of fee of
rupees 60/- for every category of insecticides.

DAPPSI.LETTERS.doc

LTINS



Elrm: M/s St Xrithika Agro Chemlcals

PPS4/148587/07

Factory Sltuated at
31013 Thiruvannamalal Main Road

Cholaganur Village
Villupuram 605 402

Dated 18-12-07

ANNEXURE

The manufacturing licence N

18-12-2007 to 31-12-2008 for the follo
ba issued by the Central Insacticides Board

communications that may

0.430/07 dated 18-12-07 Is issued from
wing products subjects to the order and

Government of India and Government of Tamilnadu etc. from time to time in this

regard. i O

Sl. Name of the product Reglstration Number

No.

1 Cartap Hydrochloride 4% GR CIR-57125/2007-Cartap Hydrochloride
( GR)-(275) -835

2 Cypermethrin 10% EC TCIR57126/2007 -Cypermethrin (EC)
(275) 2431

3 Monocroiophos 36% SL CIR-57127/2007-Monocrctophios (SL)
-275- 1733

4| Carbofuran 3% CG gél;-5712812007‘-Carbofuran (CG) 275-

5 | Phorate 10% CG | CIR-57129/2007-Phorate ( CG) (275) -
1023

& | Acephate 75% SP CIR-5793172007-Acephate ( SP) (279)-
1148

7 | Cabendazim 50% WP CIR-57933/2007-Cabendazim ( WP)

(279)-1207

8 | Lambda Cyhalothrin 5% EC CIR-57926/2007 -Lambda Cyhalothrin
(EC) (279) 630

9 | Butachlor 50% EC CIR-57932/2007-Butachlor (EC) (279)-
1559

10 | Endosulfan 35% EC CIR-57934/2007-Endosutfan ( EC)

- (279)-2303

of Industrios and Commerceo Chennal,

Expert Staff: K.Gandhimath, B.Sc(Chemistry)

DAPPS3.LETTERS.doc

Terms: The firm should not exceed the total assessed capacity fixed by the Digector
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Government of India
Ministry of Agr 1cultur
(Dep'utment of Agncultme &, Co- operatlon)
DIRECTORATE OF PLANT PROTECTION, QUARANTINE & STORAGE
,.;» ) Central Insecticides Board and Registration Committee
G ' N . v F'i[‘ldilb'ld (Hary'ma) 121001

; . . CER'TIF'lc:ATE%di:‘REGtSTRﬁ\T]ON.«UNDERseeﬂsz{d-o#“fﬁE o
= PRI INSECTICIDES ACT . 1968

Certmed that the insecticide Monocrotophos—36% S:Li has been registeredin the name of the persoNundertakIng whose
- pamculars are speqned bdow;.

ara |,
i PR AR
= - i n Lot

e wiONE O Y St
e o gy 8 .

":(‘

Sy Nam:e";aéf'ld Addr‘ég"s‘h M/S Sri Klrulhika Adro Chemlcais o
oft,be:P.er'sonl_u_nde"rtaking,_;,,.:=i"."‘ " 23, Hospitl Road (Opp. Telephons Exchange) Vandimedu
- L= Vlllupuram 605 602 (T.N.)

- .__.. e

o

2 Address ofthe manufactunng prem1ses 310!3 Thlruvannamala: Main Road, Cholaganurleage
7 ‘anlupuram 2605 402(TN. )
3. Reqistration No y ‘ s - CIR-57 127/2007 Monocrotophos-(SL)(275) -1733

ouf
“For
]

| < F:No. 942-F/2007°
ST os, Name'of the Insecticide et oo L \MGnocrotophios-36% S.L.,

1

e i A AN

& e et

<" 5. Conditions :i"

AW ]

i) Themsectwtde shall BE” manufactured mdegenously

.-.1 Y ,;.-‘

' ' ii) The |n5ectu:|de shall have the composmon (kmd name and percentage of the lngredlenls) as gwen below -

‘-u

K .‘.',"‘; “[ - .',"' A
g Monocrotophos»Tech frat (based o 68% wiw g 1) e o 53.000 % whw "
"'Solvent” L 7 .Cycldhexanong o S 47.000% wiw
. s P T e . Totali. 100.000% WAW
R GHil) - Theshelf-life of the insecticide shalkbe o 4Fear vt o
d il ¥ _:‘l\")‘ '-':“- 3 N () ot S “-‘\-:.

s, et oo ‘7-.(; ok < : '!".“;l'.‘ i ey N . .
iv) (a)*"The insecticide shall conflrmitd the specmcations‘ as approved by:the Registration Committee till
standards<are publxshed by tthBureau of Indian Standards =

Ly

) The Prpduct shall conform tothe standards speclred by IS wde No. I S 8074 1998 .and amendment thereof.

V) A sample quanuty of the. |nsect1¢;(de alo1 with a smai\ quamity .of.reference analytical standard shall be
provided from time to time to the Director, uentral Insecticides Laboratory, Directorate of Plant Protection,

Quarantme & Storage NH, I\/,\Farldabad as and when requtred forverdcation
Ry The msectlmde shall be packed inthe contamers of suchsizes as.approved by the Registration Committee.

""itn) : The reg{stratlon cemflcnte is further subject’ to such-conditions’ as may be-varied and speicified from time
5 o tlme Dmhe Regkstratlon Commitlee under sechon 9(3c)

vul) The Reglstrattlon Commmee is not respc‘nsmle for the use of trade nume. The use of the trade name shall
“be regu1ated aslpér‘the existing laws,on" the sub ect,
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CERTIFICATE OF REGISTRATION UNDER SECTION 9(4) OF THE
INSECTICIDES ACT ., 1968

Certified that the insecticide Carbendazim 50% WP has been registered in the name of the person/undertaking whose
particulars are specified helow:

1. Name-and Address

/S Sri Kiruthika Agro Chemicals,
of the person/ undertaking :

23, Hospital Road (Opp. Telephone Exchange) Vandimedu,
Villupuram-605 602 (T.N.)

2. Address of the manufacturing premises: 31013, Thiruvannamalai Main Road, Cholaganur Village,

Villupuram -605 402(T.N.)

3. Registration No. ~ CIR-57,933/2007-Carbendazim (WP)(279)-1207

F. No. 2,037-I'72007

4, Name of the Insecticide : Carbendazim 50% WP

5. Conditions :

i) Theinsecticide shall be manufactured indegenously .

ii) Theinsecticide shall have the composition {(kind, name and percentage of the ingredients) as given below :-

Carbendazim Tech. (based on 98% 51.000 % wiw
W.W min.)

Surface active agent-Alkyl aryl 2.000 % wiw
sulfonate

Dispersing agent-Alky! nanhthyl 2,000 % wiw
sulfonate '

Sticking agent-Glue /-CMC 2.000 % wiw
China clay 43.000 % wiw

Total: 100.000 % W/W

iii)  The shelf-life of the insecticide shall be

2 years

iv) () The insecticide shall confirm to the specifications as approved by the Registration Committee till
standards are published by the Bureau of Indian Standards.

(b) The Product shall conform to the standards specified by IS vide No. 1.5:8446-1991  and amendment thereof.

v) A sample quantity of the insecticide alongwith a small quantity of reference analytical standard shall be
provided from time to time to the Director, Central Insecticides Laboratory, Directorate of Plant Protection,
Quarantine & Storage, N.H. IV, Faridabad, as and when required, for verifcation.

vi)  The insecticide shall be packed in the containers of such sizes as approved by the Registration Committee.

vii)  The registration certificate is further subject to such conditions as may be varied and speicified from time
to time by the Registration Committee under section 9(3c).
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CERTIFICATE OF REGISTRATION UNDER SEGTION 9(4) OF THE
INSECTICIDES ACT ., 1968

Certified that the insecticide Acephate 75% SP has been registered in the name of the personfundertaking whose
particulars are specified below:

1. Name and Address %i Kiruthika Agro Chemicals,

of the person / undertaking : 23, Hospital Road (Opp. Telephone Exchange) Vandimedu,
Villupuram-605 602 (T.N.)

2. Address of the manufacturing premises : 31013, Thiruvannamalai Main Road, Cholaganur Village,
Villupuram -605 402(T.N.)
3. Reqistration No, CIR-57,931/2007-Acephate (SP)(279)-1148

F. No. 2,035-F/2007
4, Name of the Insecticide : Acephate 75% S.P

5. Conditions :

i) Theinsecticide shall be manufactured indegenously .

i) The insecticide shall have the composition (kind, name and percentage of the ingredients) as given below :-

Acephate a.i 75.000 % wiw

Aerosol OTB (Sodium Dioctyl 0.500 % wiw
sulphosuccinate)
Fine silica (Hisil 233 or Ultrasil VN 3) Q.S

Total: 100.000 % W/wW
iii)  The shelf-life of the insecticide shall be 2 years

iv) (a) The insecticide shall confirm to the specifications as approved by the Registration Committee till
standards are published by the Bureau of Indian Standards. :

(b) The Product shall conform to the standards specified by IS vide No. 15:12916-1990  and amendment thereof,
v) A sample quantity of the insecticide alongwith a small quantity of reference analytical standard shall be

provided from time to time to the Director, Central Insecticides Laboratory, Directorate of Plant Protection,
Quarantine & Storage, N.H. IV, Faridabad, as and when required, for verifcation.

vi)  Theinsecticide shall be packed in the containers of such sizes as approved by the Registration Committee.
vil)  The registration certificate is further subject to such conditions as may be varied and speicified from time
to time by the Registration Committee under section 9(3c).

viil)  The Registration Committee is not responsible for the use of trade name. The use of the trade name shall
be regulated as per the existing laws on the subject.
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TAMILNADU POLLUTION. CDNTRDL BOI\RD

Category of the Industry : e " ety SHEMEEIES, (e

—_—
;ORANG
E

e T 4, 0

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF" CONSENT M/s"‘sRl KIRUTI—I]KA AGRO
. CHEMICALS , S.F.No. 310/3, SOLAGANUR village, Vikravandi Talule and Villupuram.District-
Renewal of Consent for the operation of the plant'and discharge of emissions under Section 21 of

the Air (Prevention and Control of Pollution) ‘Act, 1981 as amended’in 1987 (Centm[ Act 14 01
1981) —Issued- Reg. :

"'.‘

-REF: 1.CTO Proc. No. F. VPM0053/RS/DEE/’TNPCB/VPM/W&A/ZOl~3 ‘da tcd .30 4 O,,l3 Ao is
2.Latest RCO Proc. No. F: VPM0231/RS/DEE/’T‘NPCB/VPM/W’&A/ZQW dated.24. 4f2017
3.Unit's application No. 46139301 re-submitted Tor"Renewal. of"Oonsem e OCMM’S"bn 4.8: ?022

4.IR. No : F.0231VPM/OS/AE/VPM/2022 dated 5/9/2022

RENEWAL OF CONSENT is hereby granted under Section 21 of'the AlI' (Plevcnt;cn and Control of
Pollution) Act, 1981 as.amended in 1987 (Central Act 14 of"l98]) (heremflftcr 1efeued toras: -The Act“) and the»
rules and orders made there undcn to S e e 7 -

The Proprietor

M/s.SRI KIRUTHIKA AGRO CHEMICALS 7 - A Y sz
S.F.No. 31073, e ST
SOLAGANUR village, '
Vikravandi Talul,
Villupuram District.

.‘q‘

yiko
s

) R ;
Authorizing the occupier.to operate the industrial plant in the Air Pollunon:EC r gaas'nouﬁed by the

Government and to make discharge of emission from the stdcl\s/chlmneys i
This is subject to the provisions of the Act, the rules and the orders made theré llhder and the ternis and
conditions incorporated under the Special and General conditions stipulated in the CHnsent Ortler issued-earlier -

and subject to the special conditions annexed., T :

10t punfin

This RENEWAL OF CONSENT is, valid, le thc penod endmg M'lrch 31,\2026

e P TR TG RAD

DTl wad -‘r-m:‘. L TR .'|;'« \pl a)

Hai ol h Lt TSR 4 LTS

M SELVAKU AR Dl::i::ll a!pncd by M 5€|W::UAI;AR
District Envta\l/‘mm?en af’ﬁ‘ugsfn’eél’,
Tamil Nadu Pollution' Control'Board,

VILLUPURAM
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TAMILNADU POLLUTION. GONTROL BOARD

SPECIAL CONDITIONS

This renewal of consent is valid for operatmg the facility for the manutacture of- products (Col. 2) at
the rate (Col. 3) mentioned below. Any change in‘the’ products and’its’ quzmtlty has t0'B€ brought to the

notice of the Board and fresh consent has,to be.obtained. . 3 REECh i feh e iRab KRN YR

SL Description e ; Quantity - :. " ' Unit-

No. _ § ] s :

Product Details '

1. | Monochrotophos 36% SI . 3000 | Livm

2. | CYPERMETHION10%EC - ».ow- |2000 = . - - | LiyM

3. | CARBENDAZIN 50 % WP o o [n100@r s e soosie) KGS/M

4. | ACAPHATE 76 % SP .. . .. . < [1000:- oo kG/M -

5. | CARTAPHYDRO CHLORIDE 4% CG__ | 2000 ';J-"-..'.L.Jl—'-.:.KGS/M |
'6. | Carbofuran 3% CG 4000 - - - - fkg/Month g

This renewal of consent is valid for operating the facility with the below menlloned emlssmn./nmse
sources along with the control measures and/or stack. Any change in the emissioh source/control
measures/change in stack height has to be broughr to-the’ notlce qaf, thc—::,Board and fresh.

- consent/Amendment _has to be obtamed e R S R «
I Point source emission wath stack': ) ' ‘ L e R skl
Stack |Point Emission-Source *~ Air pollutmn ‘ i 'Sta’ck h_eig'l_ﬁ,.' Gasequs Dlsc_:hnrue
No. : v Control measures: - | from:Ground |, Nm:}/hr
i : Levelinm
j 1 BLENDING MACHINE Wet scrubber with | 8.2 -
stack
11 Fugitive/Noise emission :
SL Fugitive or Noise Emnsmn Type.of cmission
No. sources SR S -
= H ‘"
¥ r.:.-
5y
ce \
3
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TAMILNARY POLLUTION CONTROL BOARD

\ povong

~ 'Special Additional Conditions: NrY. , ‘
4. The unit shall'install the approved retrofit cmission control device/equipment with at least 70%
M Uphptienlatd mitter ‘réduction efficiency on'all'DG sets withi capacity of 125 KVA and above or
. “orotherwise the-unit-shall be shift to gas based generators within the time frame prescribed in the
notification No. TNPCB/Labs/DD(L)02151/2019 dated 10.06.2020 issued by TNPCB.
The-unit shall obtain No Objection Certificate (NOC) from the Tamil Nadu Bio Diversity Board
/National'Bio'Diversity Authority if the unit is using any Biological resources or knowledec
associated thereto as per the provisions of Biological Diversity Act 2002.
Addijtional:Conditions:, el e "
1.The unit:shall ‘operate and maintain the Ajr Pollution Control measures provided cfticicntly and
géhffguou's[y'sé‘ that the emiissidn shall $atisty the Ambient Air Quality standards prescribed by the
L oard: Sy “ ‘ R TARA (I ] | A R TRI MR P . 1 ; 3
~ 2.The unit'shall adhere to'the Ambient Noise Level standards prescribed by the Board.
3 The unit shall ensure thit it shall manufacture the products that are consented by the Board, and shall

 not carryout production of any other product.
4 The unit shall continue to develop more green belt around the periphery of the unit.

il

5.The unit shall operate only after obtaining necessary permissions from other competent autharitics,

~whicheveris necessary.. ‘ Ty " ,
6.Operation of the unit-shall not evoke any public complaints from nearby.

o

TN Case '6f revision 8f eonseritifee By e Government,.the unitshall remit the difference in amount-
s g PRI 1) i (et i AL T g Ly sy dqu e b f 2 T, i
f notificatioi. Failing. toiremm

“the‘consent:fee; this consent order will
sagainst the unit as per law,

«orwithimonesmonthifrom ¢
-berwithdrawn withoutiany
W LM al BU [V ALE R TR Skt iy SV NIRRT I\

W gt Wi A

ndld

i fi rtl_],_e ction.

12258,

il . @ g MSELVAKIUMAR Diglally signed by M SELVAKUMAR
. . H Date 202209051757 54 <U> w
District Environmental P.ngmccr:
Tamil Nadu Pellution Control Board,
VILLUPURAM

L O $ - B, ST,
! ¥ , ) e Pk prity )

To. . . . .
The Proprietor, Fhai :
M/s.SRT KIRUTHIKA AGRO CHEMICALS,"
5, Selva nagar, Virattikuppam road,

(Near, Imayam.gas: Godown),

Villupuram~.605602, ... . piE A S | o3
Pin:, 605602, . .. . .., e ; Wy R AESEE

1.The Commissioner, ”Vll(RAVAND]-Panchuﬁat Union, Vikravandi Taluk, Vil-l'Lipuf“.mn District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Chennai for favour of kind

information. ’ iy
3. Copy $ubinitted to the JCEE-Monitoring, Tamil Nadu Pollution Control Boqrd. Vellore for favour of kind
information! - ' L

4. File.
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TAMILNADU POLLUTION CONTROL BDARD
F(l W s
Category of the Industry : . ) B ,. . _’; 7@“ ey 5
ORANG el G AL FR KRt SN I R SRR ?
E ; - NP E A P e P TR NN ;:i,‘é‘)i@!l?ﬁ
CONSENT ORDER NO. 2208146139301 DATED: 05/09/2022;« “win i rovuiw i

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF‘CONSEN‘T v j 2
.CHEMICALS , S.F.No. 310/3, SOLAGANUR village, Vikravandi Talukand. 111L1puram.Dlstrlct -
Rencwal of Consent for the operation of the plant and discharge of sewage and/or trade Ef'ﬂuent
under Section 25 of the Water (Prevenhon 'md Control of Pd]lullon) ; : i '
(Central Act .6 of 1.974) H-[ssu d-sR

DAk
JFL‘! BERBL  TATA

-REF: 1.CTO Proc. No. F. VPMOOS3/RS/DEE/TNPCB/VPM/W&A(2 3 ,;g pr WAL N
2.Latest RCO Proc. No! F.VEMO0231/RS/DEE/TNPCB/VPM &A/Z 17 dated 4,,4,201,,{
3.Unit's applicationNo. 4613930} re-submitted for: RenewaI 9 onsent m‘@CMMSSbn *4“8 022
4.IR.No : F. 0231VPM/OS/AE/VPMDOZQ‘datecl 5/9/2022 : T !

T .urls ek

ey

rules and oxders made thexe*undex

The Proprietor L i )i ik Eeos -". RAST fal.
M/s.SRI KIRUTHIKA AGRO CHEMILALS
C.F.No. 310/3,

SOLAGANUR Village , i '3 g
Vikravandi Taluk, ‘ LY THR IRUL BORAH g
Villupuram District . i el laiees ‘

L0 nm.w-w caas a0t Bunn

e St . LI L LNy s
Wit AST PO LUTI0N O (LI}
Authorising the occup:cr to makc dxscharge or sewage( and Jor, tlacie efﬂuent, it (@ suAt

HOOGOUTBEY CURTRGE Roanh HoRE LA ,Uh!l“ U\."ﬂl, AR ML

T oawndY

i :
Al POLTEYE n‘“-‘ oL BUARN R ‘l'\!\ U =l

wl\

.“-0 wl PAANE

and subject to the special conditions annexed.. . VUK GUNIRGE GURRE LA ,.1‘_3“,,

.1 USTELDTA ¥

AU LU 0T

B 14 sl !‘I\‘f' \_l\‘)d\"l)- UF;‘ 0 TAMNR AT " viag

6 TR

LU LY D LN AL

LIV SN AR

This RENEWAL OF CONSENT is v lll(l Ior thc pcrlpd anjug Mqrq]} 3'15,‘20,,}(?*

3 vt Mg [ ‘
LEYE 5 HEITAS T TS »'..\.; :y, W g s..m CORTELL BuARd BAEDLTADY Lo

M SELVAKUMAR bty
District Environmental Enginecr,
Tamil Nadu Pollution. Cantrol.Board,

- VILLUPURAM .

PR TR

.
ITEF, SR [REVE A i e
NGy Roadd  TANVILAAN TGN iGR
I ' N r c
§ ORI, Baal dntt BB Dol
LNl
J 3,, S e SUREL YUBRY  fAWe Al o L i
’ . v & e
MRS CRRINGL ey o 'gég'i ViR mnr Ow i f-wh.‘» *arg "
. Wt b R
s N 5 Ly 1 : :

YARERADE P g L.,
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A b qr ?[h CONTROL ROARY 1AM KADD g ".:{.' thl'}\; vl ‘,f, e i i m.m ) '!“ ; bl
R v\v; .I, 3 '.;’.é"r‘.'l_;;‘.‘.,‘;,.;,?"":‘“‘_,‘,';w At KAl ¢ LUt T, Ry < 'h"m NS W, " W y
ARG oL TN CPNTRA T -"-,JAMILNADU.‘:;I?OL\L‘UTIUN CONTRUL BOABD
e (el i LN i S e i gefy I AT ALy ' i i »
: RO .
R oS | SPECIAL CONDITIONS
e SRR OO I ‘,‘..ﬂu.‘ SRR ot e "

) s ﬁﬁ;'\;‘énéwal.of\cameut is. va]ld for,operating t
e O COINR) AR (CB 1)
(nanr '\v.\\:._,\‘\-,\ &t\d bé bl‘ol'@h k

he rﬁCllllyu f'or the. ‘manufacture of products/byproducts

mettioned beldWr Ahy cliifige fi'the product/byproduct and its quantity has
‘tQ thie I&é't‘: caof the Bodrd dnd, h‘esh c‘onsenl hhs to. be obtdined,

19, 5 Descnptmnl e et b e D Quantity Unit
Nogefe e - 8 ety

AR I & 'y-"l"rodu'-ct‘Dethi!s

- Mdhochrotophos;"seéyas: 3000 [ Livm i
i 1:2000. - | Lit/M

1000~ .. . | KGS/M
1000 - - | kG/M
2000 - - . | KGs/M ,
kg/Month

= E
I ] 4]» -
ETTSaN S

o kCA‘RTAPHYDRO CHLORIDE 4% CGuv 1+ 120
Carbofuran 3% CG : 4000

~This renewal of consent is valid for operatmg the facility with the below mentioned outlets for the
Nyl the

“dischiarge of sewage/trade effluent. A
~n0t1ce of the Board and. fresh consent.‘l

Qutlets ; and the quanmy hd». to be hr()LlLlll tothe

ned:

, éhTHHL’fstiys cwn land |

e
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s AL yerdy
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TAMILNADU POLLUTION CONTROL BoARD .
O T it

4

Special Additiona] Conditions: I it |
The unit shy, - T T WA
\:1;:::\1-‘1151[1‘\1'“ \\b_l.}ll} No Ob_:ccu_on Certificate (NOC) romi the
N2 al Bio Diy Cl:fll_\_' .‘-\lllhOl'Il)’.lF‘ the unit 1s using any "I3id
- as per the provisions of Biological .Di\/.i;‘)l's;ﬂ}'
Additional Conditions: s :
1.The unit shall dispose the sew
industry’s own land. '
2.The unit shall ensur
reported,
3. The unit shall ensure that it shall manufactuie't
1101 carryout production of any other produet, : S L AL ST ki
4.The unit shall operate only after obtaining nchssam;p@y;nis{siqp‘s;;t‘;:gm19.}}"1&3,3‘.@1;;9@3gqu;g,u_th,oxiries.‘ :
whichever is necessary. . s BT ol Sy s e O =
g.Operanon of the unit shall not evoke any public:complaints from:nearby THGL BORAY  TARBRNANG i i L
In case of revision of consent fee by the Goyernment,the unijtishall: :91 the differengein; magnt.”
within one month from the date of nc}tiﬂi‘;‘ét’i\oﬁ;ﬁﬁi]ix}‘,'g"‘,ié;:i'éi'nif_t‘,ﬁl{f‘;’_‘,’_&é:bh"s.ei%i%é%ﬂﬁs,)E‘%gséﬁ'ﬂbﬁ_,e').:,,,\'«‘v"ilfi' "
be withdrawn without\any notice:and fu rthertactionswill besini tiatedragainstthevunitass pemlamwac soucyi
7.The unit shall not use *use and, throwawaysplastics such as:plastic:sheets uged 1o fogdiwranming, /<
spreading on dmm_g table, etc., plastic™plated! plastic-coated teg cups,.plastic, tumpbler, watgr. pouches .~
and packets, plastic straw, plastic carry bagiand lasticf] rrespectivewofithioknessyiwithin the
industry premises. Instead unit shall“encourage use of" iendly alternatiye such‘as’banana leat,
arecanut palm plate, stainless steel, glass, porcelain plat ps. cloth bag, jute.bag, etc.. .. .
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The Proprietor, :
M/s.SRI KIRUTHIKA AGRO CHEM
5, Selva nagar, Virattikuppam road;y
(Near, Imayam gas Godown),
Villupuram - 605602,

Pin: 605602

Copy to: e o ¥§ ;
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1.The Commissioner, VIKRAVANDI-Panchayat Uriion, "Vikiay 1
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2. Copy submitted to the Memb‘er-Secretary,?T‘alhiltNadﬁ'
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DEPARTMENT OF AGRICULTURE | —2b-
From To

Dr. M. Rajendran, |.A.S.,
Commissioner of Agriculture,
Chepauk,Chennai-5.

M/s. SRI KRITHIKA AGRO CHEMICALS,
No. 23, Hospital Road,

(Opposite Telephone Exchange),
Vandimedu,

Villupuram — 605 602.
Lr.No. PPS4/97104/2016, _Dated: 01.09.2016

Sir,

Sub: IA - 1968 - Insecticide (Amendment) Rules, 2015 Issue of

Manufacturing Licence No.430/2007, dated: 18.12.2007
Regarding.

Ref: 1. YourLr,. No. Nil Dated. 11.02.2016 and 26.07.2016

seofeskokok sk okok

As per the Insecticide (Amendment) Rules, 2015 Issued vide notification G.S.R.840

(E), dated 05.11.2015 the Manufacturing Licence No. 420/2007, dated: 18.12.2007 is hereby

issued by Government of Tamil Nadu.‘

‘\- XJ?)\ hw, \ ALk

DEPUTY DIRECTOR OF AGRICUL URE,
(PLANT PROTECTION)
State Licensing Authority,
Tamil Nadu.

Encl._ As above (Original M.L. No. 430/2007, dated: 18.12.2007
Copy to: The Joint Director of Agriculture, Thoothukudi.
Copy to: Stock file .
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PPS4/97104/2016

LICENCE TO MANUFACTURE INSECTICIDES
[See sub-rule (3) of rule 9]

1.Manufacture Licence Number : 430/2007, dated:1 8.12.2007

Licence to manufacture the following insecticide(s) on. the premises situated at: 310/3,
Thriuvannamalai Main Road, Cholagnur Village, Villupuram — 605 402. Tamil Nadu is granted to
M/s. SRI KIRTHIKA AGRO CHEMICALS, No. 23, Hospital Road, (Opposite Telephone
Exchange), Vandimedu, Villupuram — 605 602. Tamil Nadu as specified hereunder:-

Sl. No. Particulars Registration Date of grant of Validity of
of the insecticide Number licence licence
_ As prescribed in the
- As per Annexure - 18.12.2007 Insecticide Amendment
Rules 2015
2. The insecticide(s) shall be manufactured under the direction and supervision of the following expert

staff:
Name of insecticides and name(s) and designation of the expert staff :
Thiru R. Anand, M.Sc.

3. The licence is subject to such c?nditions as may be specified in the rules for the time being in force
under the Insecticide Act, 1968 als.1 well as the conditions stated below.

i

CONDITIONS

1. This licence shall be kept in the premises for which the licence is being issued and shall be produced for
inspection as and when required by an Insecticide Inspector, licensing-officer or any other officer authorised by
the Government in this regard. 5

2. Any change in the name of the expert staff, named in the licence, shall forthwith be reported to the licensing
officer. i

3. The licensee shall scrupulously comply with each and every condition of registration of the insecticide,
failing which the licence of the insecticide is liable to be cancelled.

4. The licensee shall comply with the provisions of the Insecticides Act, 1968, and the rules made thereunder
for the time being in force.

5. The licence also authorises the storage and stocking of insecticide(s) manufactured at the licensed
premises, in the factory premises for sale by way of wholesale dealing by the licensee.

6. Any other condition(s) may be specified by the licensing officer. (Please see overleaf)

(Encl : Particulars,ef tiﬁffﬁ'é“é‘cﬁciggs with Registration details)

SN XK ‘\C\ﬂ‘v

DEPUTY DIRECTOR OF AGRICULTUR

Office Seal: \
\Q{ (PLANT PROTECTION)
5 O get® State Licensing Authority,
. 26&0 72006 E Tamil Nadu.

@ochvsen =600 005

/

o)
4 K

&




| 20—

FIRM: M/s. SRI KRITHIKA AGRO CHEMICALS
PPS4/97104/2016

Manufacturing Unit.

310/3, Thriuvannamalai Main Road,
Cholaganur Village,

Villupuram — 605 402.

ANNEXURE

The Manufacturing Licence No. 430/2007, dated: 18.12.2007 for the following
products subjects to the order and communications that may be issued by the Central
Insecticides Board. Government of India and Government of Tamilnadu etc., from time to
time in this regard.

SL Products Registration No

NO

1 Cartap hydrochloride 4% GR CIR-57125/2007- Cartap hydrochloride(GR)-
(275)-835

2 Cypermethrin 10% EC CIR-57126/2007-Cypermethrin(EC)-(275)-2431

3 Monocrotophos 36% SL CIR-57127/2007-Monocrotophos(SL)-1733

4 Carbofuran 3% CG CIR-57128/2007-Carbofuran(CG)-(275)-568

5 Phorate 10% CG CIR-57129/2007-Phorate(CG)-(275)-1023

6 Acephate 75% SP CIR-57931/2007-Acephate{SP)-(279)-1148

7 Carbendazim 50% WP CIR-57933/2007-Carbendazim(WP)-(279)-1207

8 - Lambda Cyhalothrin 5% EC CIR-57929/2007-Lambda cyhalothrin(EC)-(279)-
630

9 Butachlor 50% EC CIR-57932/2007-Butachlor(EC)-(279)-1559

10 Glyphosate 41% SL CIR-100325/2011-Glyphosate(SL)(314)-8

11 Chlorpyriphos 20% EC CIR-101135/2012-chloropyriphos(EC)(323)-1

12 IMDACLOPRID 17.8%SL CIR-101136/2012-IMIDACLOPRID(SL){323)-1

13 Hexaconazole 5% EC CIR-100920/2012- HExoconazole(EC)(320)-1

14 Cartap Hydrochloride 50% SP CIR-12923/2015-Cartap hydrochloride (SP)(353)-

- 367
15 Atrazine 50% WP CIR-12923/2015-Atrazine (WP)(353)-202

W\\& W\,

DEPUTY DIRECTOR OF AGRICULTURE,

(PLANT PROTECTION)
State Licensing Authority,
Tamilnadu.

L ]
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. Lo Acephate 25% 1T envalerated%EC CIR-1292356/2015-
| AcephatetFenvalerate(EC)(353)-39 1
| 17 Acetamiprid 20% Sp CIR-129236/2015-Accetamiprid(5P)(353)-205
18 Lambda Cyhalothiin 2.5% EC | CIR-12002/2015- Lambida cyhalothrin(EC)(353)-
l — 12’ re P —
! 10 | Mancozeb 72% Wju . CIR- lZ‘)UI'J/Z()lU M'mumlh(WP (3 3) 327 s
\ 50 Hewcomolesnse [ cie129234/2015- Hexaconazole(SC)(35 3)-455
\' U TEponl0a%GR | CIR-129233/2015- Fipronil (GR)(3 53)-539
; 3 | Fenvalerate 0% EC T “C—Iii:ﬂi‘?_Qaib/wﬁ(')?lS-F('_-nvaleratﬁ(LC)(3 3) 139
IL-UZ‘S"W I Diuron 80N WP == cﬁi"i"zo"b’id/“zbb Diuron (WP (313) 27
| AS—— - ——
| 24 Carbendazim12%+Mancozeb63% CIR-129238/2015-
[ ' wWp Carbendazim+Mancozeb(WP)(353)-604
25 Dichlorvos 76% EC CIR- 129028/2015- Dichlorvos(EC)(353)-163
| 26 Oxyflourfen 23.5% EC CIR- 128657/2015- Oxyflourfen(EC)(353)-125
27 Metribuzin 70% WP CIR- 128656/2015- Metribuzin(WP)(353)-148
28 Pendimethalin 30% EC CIR-128199/2015- Pendimethalin(EC)(353)-275
29 Prethilachlor 50% EC CIR- 128392/2015- Pretilachlor(EC)(353)-308
30 Metalaxy 8%+Mancozeb 64% WP CIR- 129026/2015- Metalaxy
| +Mancozeb(WP)(353)-293
| 31 Profenophos 50% EC CIR- 128653/2015- Profenophos(EC)(353)-379
32 ProfenophosAO%+Cypermethr|n4% CIR- 128393/2015-
EC Profenophos+ Cypermethnn(EC)(353) -370
33 Propiconazole 25% EC CIR-128654/2015- Propiconazole{EC)(353)-197
34 Tricyclazole 75% WP CIR- 129022/2015- Tricyclazole(WP)(353) 174
35 Triazophos 40% EC CIR- 128198/2015- Triazophos (EC)(353)-199
36 Triadimefon 25% WP CIR- 129024/2015- Triadimefon (WP)(353)-26
37 Temephos 50% EC ‘ CIR- 129023/2015- Temephos(EC)(353)-80
38 Sulphur 80% WP | CIR - 128655/2015- Sulphur (WP)(353)-518
39 Paraquat Dichloride 24% SL CIR —128658/2015- Paraquat Dichloride
(SL)(353)-228
L40 Chlorpyrifos 50% EC CIR = 129027/2015- Chlorpyrifos (EC)(353)-504

Expert Staff: R. Anand, M.Sc.

Mv\/ \\

DEPUTY DIRECTOR OF AGRICULTURE,
(PLANT PROTECTION)
State Licensing Authority,
Tamilnadu.
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ENCAPSULATED SOIL & SYSTE

PHORATE 10% CG - insecticide - chemical ¢qp,

Sevoral kinds of Insects & Pests as per the ingyp,
PRECAUTIONS : Hazardous Avold Inhajg,

G

NET WEIGHT : 1 kg

W/W other relevant Ingredient 90% Wiw r°°°mmendad

Position : Phorate (a.l.) 109,
for the control of
ctions of the enclosed leaflet
lon, oral / skin contact.
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PHORATE 10% CG

Composition : Phorate (a.l.) 10% w/w
other Ingredents 80% w/w

ANTIDOTE : Atropinize the patient |
Immediately and maintain by repeatag
doses of 2 to 4 mg at 5 to 1
minute Intervals for hours together
as long as symptoms continue Administer §
1-2mg of 2 P.AM. Dissolved In 10 c.c
well dlistilled water and Inject
Intravenously slowly taking 10 - 15 minutes.

, KEEP OUT OF REACH OF CHILDREN.

BATCH NO

MFG. DATE :
EXPIRY. DATE :
M.R.P. Rs. : 85.00

(INCL OF ALL TAXES)

Mfg Lic. No: 430/2007
Regn. No ; CIR-57129/2007-PHORATE
(CG)(275)-1023

Marketed By :

GV AGRO GROUPS

VILLUPURAM605 603 Ty,

2| —

P —— T ST

6OLLIGOT BaH5HEH 10 G
GunGpl - 10% CG
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RIEND Byl 10 G
geruoeeng 10% CG
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Marketed By :

GV AGRO GROUPS |

VILLUPURAM - 605 602 ( T.N.).
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Manufactured by : -l %atch Number

| SRIKRITHIKA AGRO CHEMICALS

31073, Thiruvannamalal Main Road, B : Mfg Date
Crotaganur Village \illupuram-605 402 (Tﬂ.) g Expiw Date

l @J E@J { -' | Max Retall Price. Rs © 182,30
. 3 o {Inclusive 0! a¥f tawas!




At -9 -2 -

Dated :28-11-2013 FORM NO. 2013/33/007/04987

Government of Tamil Nadu
Department of Industries and Commerce

ACKNOWLEDGEMENT PART - Il

LM s GVENGADESAN HAS FILED MEMORANDUM FOR A (MANUFACTURING) ENTERPRISE AT THE ADDRESS 310/3, THIRUVANNAMALAI
MAIN ROAD street, CHOLONUR. Villupuram taluk, Villupuram district, 605402 FOR THE ITEMS INDICATED BELOW AS PER THE FACTS
STATED IN FORM NO: 2013/33.007/04987 AND ALLOCATED ENTERPRENEUR MEMORANDUM NUMBER AS BELOW :

5

= DETAILS OF ITEMS MANUFACTURED RENDERED :

SLNo ITEMS OF MANUFACTURE CAPACITY

| INSECTICIDE 1800 Tons

2 PESTICIDE

1800 Tons

3 DETAILS OF PLANT & MACHINERY :

INVESTMENT INPLANT & MACHINERY - EQUIPMENT (IN LAKHS) DATE OF COMMENCEMENT OF PRODUCTION

24

18-01-2013

4. NOTZ: THE ISSUEZ OF THIS ACKNOWLEDGEMENT DOES NOT BESTOW ANY LEGAL RIGHT. THE ENTERPRISE IS REQUIRED TO SEEK REQUISTIE

CZARANCELICENSEPERMIT REQUIRED UNDER STATUTORY OBLIGATION STIPULATED UNDER THE LAWS OF THE LAWS OF CENTRAL/STATE
>
CGOVIRNMENTCOURT ORDERS

MICROSMALL TO SMALLAEDIUM OR VICE VERSA

S DATE QFISSLE 21-11-2013

5. NATURE OF ACTIVITY = "|1_|MANUFACTURING |
MANUFACTURING- |, SERVICE-2)

7.CATEGORY OF TEE ENTERPRISE . [_1 IM[CRQ ]
(MICRO-1, SMALL-2. MEDIU M-3)

ENTERPRENEUR MEMORANDUM NUMBER | 3 | 3 ] Lo | 0 | 7 } [ 1 | 1

| 04987 | LPART 11|
TIRSTTWO BOMES APE P {TATE UNION TERRTTORY CODE, NEXT TEREEBOXES ARE FORblSTRICTCODE. SIXTH AND SEVENTHBQXES .AR.E FOR CATEGQRY OFENTERPRISE (SIXTH

30X P02 INDICATING WANTTACTURING OR SERVICE AND SEVENTH BOX FOR INDICATING MICRO OR SMALL OR MEDIUM) AND LAST FIVE DIGTS ARE ENTERFPRENZLRY

LEMOPANDUM NULLBER,

DATE  :21-11.2013

PLACE :VILLUPURAM

SIGNATURE

(S.A.P.Vaiamani
Addirional Director of Indusries & Comunerce (DIC)

Note : (!) The concemed Fmancil InstmtionsAgencies who provide Loan/Clearance/Ass Stance, shall ver#y this Entrepreneur Memorundum Form Part I in the website
httprawavmsmeonlne tm 70v i, 10 ascedain the genuneness: validZy / cancellation using the abovs EM PART Il Number

(2) The concemed Fimancial lnstiutionsA gencies who provide Loan/Cleamnce/Assstance, shall ascertain the eligibilty of'subsidies and incentives given by the Govemruent,
trom the General Manager Dstr it Industries Centre, V illupuram .

(3) This EM Put [ v 1wsued relying upon the details fumiched by the app Ecant (se X certification) and is liabb to be cance Led, £any detaik are Hund 1o be incorrect ata kuter date.
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Cell phone: 9245139080
M.BAKKIYARAJ
Panchayat Council President
Solaganur Panchayat, Thiruvamathur Post,
Koliyanur Union, Villupuram District

Resolution Copy
A meeting was held in respect of the subject mentioned

below in Solaganur Panchayat Council Building on 21st November
2012 at 10:00am under the Chairmanship of the President,
Tr.M.Bakkiyaraj, and in the presence of the Council Members:
Subject-4:

A building in an extent of 3824.83sq.m was constructed by
Venkatesan, S/o.Govindasamy, of Viratti family in Solaganur
Panchayat punjai S.No.319/3 to setup and operate an
establishment in the name ‘Sri Kiruthika Agro Chemicals’ to
manufacture agro chemicals by obtaining 1SHP electricity power.
A resolution was passed in this Council to construct and operate
this establishment after receiving the amount fixed for the same
by the Government.

Resolution No.4:

Passed.
/True copy/
Sd/-
M.Bakkiyaraj,
Sd/- President,
President, Panchayat Council,

Solaganur Panchayat Solaganur
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TAMIL NADU FIRE AND RESCUE SERVICE DEPARTMENT
FIRE SERVICE LICENCE

(Under Section 13 of the Tamilnadu Fire Service Act 1985 read with
Tamilnadu Fire Service Rules 1990 Appendix 11

K.Dis.NO.1345/A2/2022 - . DATE: .03.2022

License is hereby granted Under Section 13 of the Tamil Nadu Fire Service
Act. 1985, for Manufacturing of Agro Chemicals in the name of “SRI KIRUTHIKA
AGRO CHEMICALS” situated at the Premises RS.N0.310/3, Thiruvannamalai Main
Road, Cholaganur, Villupuram Taluk, Villupuram District. Subject to the Conditions
noted thereon and other conditions as may be prescribed. This Premises was inspected
Station Officer Fire and Rescue Services Villupuram on 01.03.2022. This License is

hereby Renewed for one year [rom the date of [ssue.

CONDITION

1. The Basic Fire Fighting extinguishers installed in the premise should be
maintained properly as 1S 2190/2010.

. All Fixed Tire Fighting mstallatlon should be maintained properly as per
NBC-2016 of India.

3. Register of Fire Extinguisher and Register of mock drill should be
maintained as per Pro form 11 & IIT respectively.
4. Element'uy Fire Fighting training should be given to the employee form fire

[\

Fire and Rescue Services
Villupuram District

SRI KIRUTHIKA AGRO CHEMICALS,
No.5, Selva Nagar,

Viratikuppam road,

Near Imayam Gas Godown,

Villupuram Taluk,

Villupuram District.

District Officer |3

Lo
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\i\"gﬂg}:’?‘ 3 m-'z, Thiruvannamala Main Road, Cholaganur Village, Villupuram - 605 402.
aY Phi 04146-227585 Cell 1 98424209026 Lannil 1D sriskac@gpmail.com
“EC) J]i.e "ﬁ"‘i 5 '
NG.oomae __5_ _J_.__!__ \n";é‘:l}&g‘h f‘*:»f AT v’-w. m'bi. “r%m allin ﬂg‘ﬁ%}
We ‘\lmmﬁadm ing the iollmx e, 'mm ticide (s) as per fhc details given nc}r)w
‘SL i -\d'"' *:-"5‘ of 1.1"- License | Date nf]_ Valid A(Ii\llr:‘!erz.:‘:o?‘the
NO | Produet Name Trade Name “’11‘1“11“‘»“"”"'1[! MNao Tssne upto Licensing
k! Premises | Authority
F '“‘1U’3i;:l,::':l:.::f.‘::;“mlnl ! prt:};itmd (DMMI’;EII%NEROFJ
1 \eephate 3% SP | LION KRITHE 75 8P '“fho'“é"‘“”‘ Ville | o007 | 1gei207 | pneccicits Sovermment of
Villupuram-605 402. Rusles 2015 Tamilnadu
‘ Fermenant C!'lt:patuk,5 Chenna
| 2 | Acstamipid 20% §P LICNKRITHI __208P -do- -do- -do- -do- -do-
| 3 -’-\wohe"cZSv *Fenvalerate 3% EC [LIONKRITH!  25+3EC -do- -do- -do- -do- -do-
| 2 | Arazine 50% W LIONKRITHI _ 504P ~do- -do- -do- ~do- -do-
| 5 bJL:h:OfSO%E L!ION KRITHICHLOR 50EC -do- -do- -do- -do- -do-
| 6 | Caraphvdrochlonded%GR LICN KIRUTOP 4G -do- -do- -do- -do- -do-
| 7_| Caoiuran 3%CS LIONKRITHI 306 -do- -do- ~do- -do- -de-
| & | Carbangazim 50% WP LIONKRITHISTIN ) -ido- -do- -do- -do- -do-
| @ | Canmzphydrocnloride 50% SP [LIONKRITHI  50SP -do- -do- -do- -do- -do-
10 ICabenaazm' 12%+Mancozeb§3%wp | LIONKRITHL  12+63 WP -do- ~-do- -do- -do- -go-
'} 11 | Chlompyrios 50% EC LIONKRITHI  50EC -do- -do- -do- -do- -do-
| 12 | Chiorpyriphos 20% EC LION KRITHI- 20=C -do- -do- -de- -do- -do-
13 | Cypemsthin 10% EC LION KRITHI CYPER 10EC -do- -do- -do- -do- -do-
114 | Diuron 80% WP LIOMKRITH!  20WP ~do- -do- -go- -do- -do-
|15 | Dichlorves 76% EC LIONKRITHI  76EC -do- -do- -do- ~-do- -do-
18 | Fenvalsrate 20% EC LICNKRITHI  20EC -do- -do- | -do- -do- ~do-
17 | Fipronii0.3% GR LIONKRITHI  03GR -do- -do- -do- -do- -do-
18 | Geysphosate 41% LIONKRITHI 4180 -do- -do- -do- -do- -do-
12 | Hexaconzzole 5% EC LIONKRITH!  -5EC -do- -do- -do- -do- -do-
20 | Hexzconazolz 5% SC LIONKRITHI  -55C -do- -do- ~lo- -do- -do-
21 | IMIDACLOPRID 17.8 % SL LIONKRITHi  -17.85L -do- -do- -do- -do- -do-
22 | Lambda Cyhalothrin 5% EC LION KRITHI FIGHTER-5EC -do- -do- ~do- -do- -do-
|23 | Lambda Cynalothrin 2.5%EC LIONKRITHI  25EC -do- -do- -do- -do- -do-
|24 | Mancozeb 72%WP LIONKRITHI  75WP -do- -do- ~do- -do- -do-
25 | Metribuzin 70% WP LIONKRITHI  70WP ~-do- -do- -do- -do- -do-
26 | Metalaxyi 8%+Mancozeb 84% WP [LIONKRITHI  8+84WF -do- -do- -do- -do- -do-
27 | Monocrotophos 36% SL LICN KRITHI PHOS 36SL. -dao- -do- -do- -do- -do-
28 | Oxyfourfen 23.5% EC LIONKRITHI  23.5EC -do- -do- -do- -do- -do-
29 | Paraquat Dichloride 24% SL LIONKRITHI 24 SL -do- -do- -do- -do- -do-
30 | Pendimethalin 30% EC LIONKRITHI  30EC -do- -do- -do- -do- -do-~
31 | Phorale 10% CG LIONKRITHI 110G -do- -do- -do- -do- -do-
32 | Pretilachior 50% EC LIGNKRITHI  50EC -do- ~do- -do- -do- -do-
33 | Profenophos 50% EC LIONKRITHI  50EC -do- -do- -do- -do- -do-
34 | Prolenclos 40%+Cypermethind%ECI LION KRITHI ~ 40+4 EC -do- -do- -do- -do- -do-
35 | Propiconazole 2 5% EC LIONKRITHI  25EC -do- -do- -do- -do- -do-
36 | Sulphur80% WP LIONKRITHI 80P -do- -do- -do- -do- -do-
137 | Temephos 50 % EC LIONKRITHI  50WP -do- ~do- -do- -do- -do-
{ 38 | Tncyclazole 75%WP LIONKRITHI  75WP -do- -do- -do- -do- -do-
;39 | Tnazophos 40% EC LIONKRITHI  40EC -do- -do- ~do- -do- -do-
| 40 | Triadimefon 25% WP LIONKRITHI  25WP | -do- | -do- -do- -do- -do-




_H0

2. We hereby authorize M/s... LY W, T = Y Rl ‘ e sel stock o exhibit Tor sals
or distribute following insecticides, manufactured by us, in whaolesale or retail in the Taluka/District/Sale as detnils helow
T:.(“ Products F'rade Name Manufacturmg heense Nooond date of isane l';;""_d"r L ‘_“":" pamme ol Faluk and
N EDNN —, = Noand daie of 1t [Dhsteict
1 ‘Agglla_feTS%SP |UONKRITHI 75SP CICAI9V 2007 Acephare (S0)-(2 791 1R do- Viltapiran District |
2 {\oemmipﬁdzo%sg L LION KRIMI - 206 CHR29206/2005- ACETAMIPRID (817 (154)-201 doye Villupuram Distriet !
3 Aoﬁ;_\h_atg_g?f@ffe:pyaig{mt_q_ﬁ% EL, LION KRITHE 264300 ) CH1292352015 Acephate henvilerae(b ey 1891 ~o- '!“'m'l:}\lu un [Dstne) |
4 ﬂ\_hajigg{ﬁ_(’!_‘j@\\_f[ _|VION KRITHI 50\° ) CHG 129202008 Atizine (WP (V51 107 _ e '-7‘5'1["" wn Distric
j*E}nj‘@|EES(W“fL'_EQ_ I —— LION KRITHI CHL 0!2 50"’(“ = CHFTOR007-Wutachior (1) (279) 1359 e o~ Villupuran Listngt 4
6 |Cartaphydrochlorided %GR~ [LION KIRUTOP 4G CIR-S7128/2007-Cartap Bydrochlonde(GIy-(275)-835 <do- Villupuram District
7 |Carbofuran 3%CG UONKRITHIJCG | CIR-ST12R2007 Carbwtwan(CG) (275)-568 ' -do- Wil ‘; uram District |
8 |Carbendazim 50% WP UION KRITHISTIN 60— | CIR-SIV2007-Canbenlazind WI-(279)- 1207 T -do- " Villugram District |
@ |Canap Hydrochloride 50% SP LION KRITHI 50 SP CIR-1292 1201 5-Cantap hydrochlonide (817 (333)-367 ' do- Villuraen District :
o | Cataiaim e roae G3WH LION KA 12000 Wo | CIRCT292 W80 15 Caibendasin Moz b WEIOS D808 [~ do- |y upveam District |
11 [Chlomyrifos 50% EC UON KRITHI BOEC TTTCNG 2902 72005 Chlopyrilos (10) (V53501 a0- | Vilhmuran ‘,.",.',i,:..
| 12 |Chlomynphos 20% EC LON KRITHI - 206C CHE 018201 2-Chlopyrifos (FC) (123)-1 T “do- Villormuram District |
{ 13 |Cypemmethnin 10% EC O _L,'_O@,""'F‘,‘TH.'PEB._'f’EL,;' CIR-37126/2007-Cypetmerhedn(LCY < (273) - 2331 Tldo- | vy ipuram 1 et ;
| 14 |Diuron 80% WP LION KRITHI 80 WP CUCIRTT29029 201 S Dineon (WRy (382227 to- | Villopseam District ||
| 15 |Dichlorvos 76% EC | UON KRITHI 76 EC T O 9028720 (5 Dichorvos (LC) (3E3) 103 T [T do- | Viltupuram District '5
| 16 |Fenvalerate 20% EC UON KRITHI 20 EC CIR-129030/2015-Fenvaler YOS T [ -do- | Villupurem Oistricr |
7 |Fipronil 0.3% GR LON KRITHI 0.3GR —<do- | Yilupuran Distic ?
18 |Geysphosate 41% LION KRITHI 41SL CIRT003 25/ 30T -Gy phosate (8L GH0B | -do- | .‘
19 |Hexaconazole §% EC LION KRITHI - 5EC CIR-T60920/2012-Thexocomzole (TC) (3203 - 1 “do- Villupurarn Distne 1
20 |Mexaconazole 5% SC LION KRITH 55C CIR- 139234/201 5-Hexaconazole (SC) (353)-433 -do- " Villupuram Distnc |
21 |IMIDACLOPRID 17.8%SL LION KRITHI -17.85L CIR-TOTTIGR0TE Tmidaloprid( ST 32331 . i i
22 |Lambda Cyhalothin 5% EC TON KR FIGHTERSEC | CIR-57929/2007-Tambda cvhalomhrn (F0) (27030 [ ~do- | %
23 |Lambda Cyhalothrin2.5% EC LION KRITH! 2.5EC CIR-120027201 8 Tambda ¢yhalothrin(R.C) (333) -127 “do- | \ .
34 |Mancozeb T2%WP TION KRITHI 75 We CIRST 2902572013 Mancoreh (WIY (353) 127 “dG- | Vilupuram Distric |
|25 |Metribuzin 70% WP LION KRITHI 70WP CIR-128656/2015-Metribuzin(WP) (353)-148 -do- Villupuram Distric:
26 |Metalaxy1 8%+Mancozeb 64% WP | LION KRITHI 8+64 WP CIR-129026/2015-Metalaxy+Marnicozeb(WP) (353)-293 -do- Villupuram District |
27 |Monocrotophos 36% SL LION KRITHI PHOS 36SL CIR-57127/2007-Monecrotophos (SL) - 1733 -do- Villupuran Distriet
28 |Oxyfourfen23.5% EC LION KRITHI 235 EC CIR-128657/2013-Oxyflourfen(EC) (353) 125 ~do- Villupuram District |
29 |Paraquat Dichloride 24% SL LION KRITH! 24 SL CIR- 1286582015 Paraquat Dichloride (SL) (353) -228 -do- Villupuram District
30 |Pendimethalin 30% EC LION KRITHI 30 EC CIR-128199/2015-Pendimethalin (EC) (353) -275 -do- Villupuram Distret
31 |Phorate 10%CG LION KRITHI 10 G CIR-57129/2007-Phorate (CG) - (275)-1023 -do- "
32 |Pretilachior 50% EC LION KRITHI 50 EC CIR-128392,2015-Pretifachler (ECH353)-308 ~do- T ——
33 |Profenophos 50% EC LION KRITHI 50 EC CIR 138653 1015 Trotenopbos (RCTOSIRIT0 | “do- | villopurem Dt
34 | Proferofos 40%-+Cypemmethind%EC] LON KRITHI 40+4 EC CIR-TZ8395/2015- Frofenophos Cy permelha(LCIG3I570] | -do= il Dsme |
35 |Propiconazole 2 5% EC LION KRITHI 25 EC CIR-128654/2013-Tropiconazale(EC) (353) - 197 “do- | Villupuram Disrict |
236 |Sulphur80% WP LJON KRITHI 80WP CIR-128655/2015Sulphur (WI) (353) - 518 -do- Villupuram Distier |
37 |Temephos50%EC UON KRITH 50 WP CIR-129023/2015-Temephos (EC) (353) - 80 -do- -\"ll_“g‘[‘_liﬂnﬂlimj i
38 |Tricydazole 75%WP LION KRITH 75 WP CIR-129022/2015-Tricyclazole (WP) (3531 174 -do- Willupucam Distie |
39 |Triazophos 40% EC LION KRITHI 40 EC CIR-128198/2015-Trinzophos (EC) (333) - 199 -do- Wupucam District
40 |Triadimefon 25% WP UON KRITH 25 WP CIR-129024/2015-Triadimefom (WP) (353} 26 -do- Villupuram District |
3.The above mentioned dealer shall obtain the above detailed insecticides (a) directly from us (b) from the tollowing distributorsis)
SL | Name of the Distributors(s) Complete address of kai‘%ca-;s!-;“ljcum}ﬁ{hmlr Date of validity of the k‘v"\'ggcci;;_aj;";;;;;l-(flyl_n(¢>lr~;i\1iwx !
il License are stocking insecuvides

the Distributor  |,f {he ubobe insecticides

No.

{
-
|
|
i

shall procure above-demiled insecticides from the ubove mentioned distributor, fa

4. The dealer to whom this principal certificate has been issued
this certificate shall become null und void.

the eben of procuring these insecticides from any othcr distributor,
4 that above mentioned distributors and dealers have adequaic space

5.  Before issuing this certificate we certify that we have inspected and ensure
y on shelt and have obtained an undertaking to the zffect thar the

and facilites 1o stock above- detailed insecticides so as o maintain their gualit
insecticides(s) shall be stocked accordingly to maintain their quality on shell” under cvery clrcustances.
sell, stock or exhibit for sale or distribuis she above-detaiked
And is valid upto As per the Amendmept Bale 2013

6. This certificate has been issued to enable the distributor / dealer obtain license (0
intercedes, including those for stocking and use for commercial pest control operativns,

Date: !
Place: i
To ' N et
The HCenSINE OfFICE .- evirtietiimrrirritessr s st e e

|, O PP P PP PP PP PP amearereterernenanaaeenrnanaqasetaraartrsiisnienttarastonenarasias
if the insecticides are to be supplied through distributors. Signature with Company s Seal
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BEFORE THE NATIONAL GREEN TRIBUNAL (SOUTHERN ZONE)
BENCH AT CHENNAI
Application No.112 of 2022

Saraswathi Excel Matriculation School

Rep.By its Correspondent,

M.Rajasckaran,

Thiruvannamalai Road,

Sozhanganur-605 402,

Vikravandi Taluk,

Villupuram District. ...Applicant
Vs-

The Member Secretary,

Tamil Nadu Pollution Control Bord,

Guindy, .

Chennai-600 032 & others. ' ....Respondents

COUNTER FILED BY THE G.VENKATESAN
(8TH RESPONDENT)

M/s.S.SENTHIL KUMAR, Ms.389/1996
D.SELVAM,
T ELUMALAI, Ms.122/2013
Counsel for Respondent-8
Cell-94430 49113
Email;senthilkumaradvvpm@gmail.com




